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CENtRAL ADMINISTRATIVE TRIBUNAL 
UViAtATI BENCH: :G01AHAT I ,,5 

".A.No. 

Mi-rtn. 

• . . ..• 	 a..... .APPLICANT'S 

•,. • • • • • • .'b). 	 . . t_Q4- •1 • ••. •. • 	RFONDENT?S 

V 	 • 

• •• a • •. a. a a a •,.. • 	a •. •.*.i.•ui S S 

FOR THE RES FONDENTS 

FICNOTE 	 ORDER 

'27.3.95 	Mr R. Dutta for the applicant. 
• 	

VV 

• 	 The application is admitted. Notice to 
fhb ippIIct1ori it u 	 , 

V  form arid thu 	
the respondents returnable forthwith. 

C. F. of Rs.OV'- 	 i Mr U.K. Sharma, learned Railway LOUflB8I, 

4epositec V1 	 V 	 waives notice. By consent the matter is 

'taken up for final disposal. 
batekf .,. L.j .1.14 	

Vt 

V 	 The applicant is a Group 'C' employee 

V 	
of the N.F. Railway. By order dated 16.4.1993 

V 	
' 	 the was suspended from service (1nnexure-A/1). 

V 	 , No reasons were indicated in support of the 

V 	I 	 larder. The aforesaid order of suspension, 

• - 	 however, was revoked by the competent 

'authority by order dated 25.5.1993(Annexure_ 

• 	 • 	 /2). 

V VV 	 Mr R. Dutta, the. learned counsel. for 
• 

	

	 'the applicant, submita V that the competent 

authority while revoking the order of 
V 	 ' suspension did not specify as to how the 

V 	

• V V 	
period of suspension was to be tTeatad. He 

V 	
relies on para 1345 of Indian Railway 

V 	 V 	

stablishmant Code (iRC), Uolume-II. The 



U..No.45/95 

() 

	 27.3.95 

• said para 1345 provides that when a 
Railway servant who has been suspended 
is reinstated the authority competent 
to order reinstatement shall consider 
and make a specific order 

(a) •S•e...*.. 

	

• 	(b) Whether or not the said period shall 
be treated as a period spent on 

The order oi revoation, 
Annsxure44/2 does not comply with the 

aforesaid requirement. No contempora-

neous or subsequent order has been 

	

• 	passed according to the applicant 
- •;,. 	 despi.hIs'.having. rqu98ted for 

• issuing the necessary oers in his 
representation dated 28.2.1994, 

flflaxureM/3. That is the only question 
• •• which. ajses for consideration at this 

st,a9e. Consaqu ently, the respondent 
No.2 is directed tb pass an order as  

• required under Clause (5) of Subpara 
(1) of para 1345 of IREC. The order 

- shall be passed with2.n one month from 
the date of receipt. of a certified copy 
of thié order. 

• 	 Since the applicant has approach 
• 	ad the Tribunal at this stage when the 

order as directed abotta has not been 

	

• 	passed it is made clear that if he is 

'aggrievad by, the order passed he will 

	

• 	be at liberty to adopt such remedies as 
•may be advised in accordance with law 
including apptoaching this T ribunal 

• 	
f j 	 • 

 

The application is disposed of in 
terrnth of the aforesaid order. 

	

S 	 • 	 Copy of the order to be supplied 
• • 	 • to the counsel. 

tO2- 

hc 

	

nkm 	Member. 	 V ice-Chairman 

• 	 '5 
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IN TIlE CEI4TRAL ADNINISTRAT]E TRIBTJNAL 

	

Cantr4 MIftnnistr,t1 Trunm1 jIMAHATI 	:: GTMAHATI 

I 

22 FE B 1995 AnJ application under Sect ion 19 of the 

A($iinistrativo Tribunal Act,1985 0  

	

0. A. No._ 	of 1995. 

a 

Shri Rakesh Chandra Chanda -- Applic ant. 

Vs 

Union of India & Others 	Respondent, 

= 
i. I particular.s.of 'Annoxuré Ir Page No. 

No.' 	doc uznont 	t 	No. $ 
- - IS 	 aflaS - 50t IS fl Sal. aWSS.lSCtSSSSSaS*llawfl flS U — 

Application 	 — 	IL to S 

Suspension order 	A/i 	9 & 10 
dated 16493 

3 9  Order dated A/a 
255..93 revoking 
the order of 
Suspension. 

 Applicants W3 22 & 13 
representation 
dated 28e2a94 

 Applicants A/4 14 
reminder 
dated 124..94 

6. Applicants 
reminder 
dated 5..94 A/5 15 

7. Railway Boardts A/6 16 to 18, 
letter No.E(D&A)86 
RG 6-19, dated 

• 7-4-86. * 

Signat ur 2f 	DI c-' 

' 
OiA , 

) ' •;V'V (J'. 
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4' 
THE CENTRAL ADMINISTRATIVE TR'IBTJN.&L 

GAHATI BEIH : GtMAHATI 

(An application under Soction-19 of 

the Administrative Tribunal Act 9 1985) 

Original Application No._____ of 1995 

Shr I Rakesh Chandra Chanda - 	Applicant 

Son of Late Rajendra Ch. Chanda 

resident of s.No.T/30(B), 

Upper Babu Patty,Lumdiflg. 

Versus 

1) Union of Ixia represented by 

Gexral Managor,N.F.Rly.,Maligaofl, 

Guwahati,PIN78lO11'. 

• 	 2) Sr. Divisional 'Commercial 

Manager ,N,F.Rly. ,Lumding,P.O. 

Luinding,PIN_788447,DiSt.Nagaon, 

ALssam, 	 one 	 Respondents, 

Subject matters of apDljcationt 

• 	 Rogularisation of the period of suspension, 

from 17-493 to 245-93, of the applicant. 

jsdjctjon of the Tribunal: 

The applicant declares that the subject 

matter of the application w1thThtho 

jurisdiction of the honourable tribunal, 

itationi 

That applicant submits that the apl1cation 

is within the period of limitation 

Contd./---p2 



(4) facts of the Ca80: 

4.1) That the applicant is citizen 

of India and therefore entitled to the. 

rights and provoligos available to a 

• citizen of India, 

4.2) That the applicant is aGroup.0 

• 	 employee of N.F.Railway and is working 

as a Head Travelling Ticket Examiner 

tlid.T) and posted at Lumding 

under Sr. Divisional Comrnorc lal Manager 

(in short Sr.DCM),N.F,Rly.,Lumding. The 

immediate superior of the applicant is 

the Chief Travelling Ticket Inspector 

(in short CTTI),LF.Rly.,Lumding, 

4,3) That, the applicant was earlier 

working as conductor. The designation of 

conductér has boon abolished and the 

'applicant has been redesignated as Hd.TTE. 

4.4) That the dutpporfor&by the 

conductor is to 4W guide the passengers 

to his/her allotod birth as per the 

reservation chart and also to allot 

birth if .any/ as and when a birth falls 

- Vaàant 

Contd./-!..p3. 



/ 
r:1II *  

4.5) That the applicant was put under 

suspension by the Si.  Divisional Commercial 

Managcr,N.R.Rly. ,Lumding. (Respondent N6.2) 

• 	 under No.G/l/92/Policy dated 16-41993 

withfltssijiing any reason. 

A copy of the said suspension 

order is annexed as Anna xuro..A/]1. 

4.6) That, Rule 5(3,) of the Railway servant 

(Discipline & Appeal) Rulos,1968 provides 

that a railway servant may be placed under 

• . suspension when there is a disciplinary 

• 	 procoodingpondingorcontomplatcdagainst -  - 
him or a case against him in respectfii 

-, 	criminal, offence Is under investigation, 

inquiry or tr Ial or in the oiiiionof the 

disciplinary authority the railway servant 

has oügagod himself in activities projudi-

cIal'41) the interest of the security of the 

stto 

4.7) That neither any disciplinary 	- 

procoedl.ngwaspondtngnorany -casein 

._.- 
investigation or trial/ at the time_of 

• 	suspension against the applicant. He was 
._.. _. -- 

also not detained in custody or was convi. 

cted. The applicant also did not engage 

Contd ./--..p4 
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:4: 

himself in any activities pro judicial to 

socu'ity oftho stato. 
k. 

4.8) That, the Sr. Divisional Commercial 

)Ianager ,N.F.Riy. ,LumdingRospondOnt No. 

revoked the order of suspension on 25..593 

vido his No.G/3192/Po11CY dated 25-5..93 

A copy of the revocation 

ordor No.G/l/92/Policy 

dated 255-93 is annexed 

as Annoxuro-L/2. 

.4.9) That, the applicant oxpocte4 that 

some disciplinary proceeding might have boon 

contemplated by the Sr. Divisional Commercial 

I4anagor,N.F.Rly.,Lumding• (respondent N6.2) 

and awaitod for the same till February,199 

When no molnor and urn of c liar go s was served on s 

upto Fobruary,1994 9  ho submitted reprosonta. 
• 	 tion on 28.2.94 to the Divisional Commercial 

Managor,N.F.Rly.,Lumdiflg for treating the 

period of susponsionfrom 17...4.93 to 24.493 

as on duty and issue necessary order for 

payment of salary for the said period. As no 

• 

	

	 reply was rocoivod reminder$ wore issued on 

12...4..93 & 5_9..91 without any response. 

Copies of the, representation 

dated 282..94 & ronijndor dated 

5.,9..94 are enclosed as 	-- 

•Cofltd/--..p5. 



b 

MIF 

AW, 	 :5: 

Annexure... A./3, A/4 & A/5 

respectively, 

4.10) That, the Railway Board undor letter 

No.E(LA&A)86 RG 6 19 dated 7-4..86 for-

warded to all zonal Railways a copy of 

department of Per sonmi & Training's letter 

No.1I012/15/85-Esstt(A) dated 5th t)c./1985 1  

communicating the Govt. of India's decision 

• that the per tod of suspension to be treated 

as duty when the suspension is wholly unjus 

tifiod and a minor penalty is imposed after 

conclusion of disciplinary procoeding 

A copy of the said letter No. 

E(D&)86 RG 6 19 dated 

7-4-86 is annexed as Annexuro..&/6 0  

) GROUNDS FOR REL IEF: 

59 1), That, as there was no disciplinary 

ease or criminal caso pending in any Court 

or under investigation and as no disciplinary 

proceeding was oven contemplated, the ordor 

placing the applicant under suspension 

(Annoxuro-W1) wholly unjustified and yb. 

* 

	

	 lativo of ru1o5(1) of the railway servant 

(discipline & àal) rulos,1968 and was 

wholly unjustified. 

Contd./--p6 
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5.2) 	That, the period of suspension of 

applicanta is to be treated as duty as no 

started against 

him nor he was awarded any penalty. 

5.3) 	That no order regarding treatment 

of the Suspension P : 10d has been passed by 

• the disciplinary authority(rospóndont N6.2) 

as yet. 

(6) iota1ls of Remedies oxhaustqth 

6.1) 	That, the  applicant preferred 

representation on 28-2.-94 followOdby 

reminder dated 12..4..94 and 5-9..94 as duty  

- - 
	 but no reply has boon received. 

	

- 	 (7) Matter not 1DreviQqsjj filled or - 

	

- - 	 ondigo fgro  anv other court: 
- - 	- 	That, the applicant further declares 

- 

	

	that he has not proviously filed any applica. 

- tion, writ petit.on regarding the matter in 
-. 	respect of which the application has boon - 

	

• 	- 	mado before any Court of law or any other - 

bench of the Honour able Tribunal nor any 

- - 	- 	 such application, writ petition OX suit is 

: 	 'pending. 

- 	 On - the facts and circumstances 

	

- 	 stated - above the applicant humbly pr ays:. 

Cpntd • 	p7 

* 	 / 



4. 

• ' :7: 

8.1) That, the order issued by the Sr. 

• 

	

	Divisional Commercial l4anagor ,.N. FR1y,, 

Lumdtng vido No.G/1/92/PoliCy at 16-493 

• 	(&nnezure..A/l) placing the applicant be 

declarodultravlxos to rule 5(1) of the 

railway servant (Discipline & Appoal) 

Iulos,1968 and quashod 

8.2) L direction may kithly be issuod to 
• 	 the Sr Divisional Commercial Managor,N.F. 

• 	 Rly.,Lumding(Rospondont No.2) to issue 

necessary orders for rogu].arisatlon of the 

period of suspension of the applicant from 

17.4.93 to 24593 as on duty, 

(90Intorlm Relief: 

NIL.. 

(lo)iciiars of the aDDlication too: 

Indian postal Order No.882804 dated. 

2L.L95 for fts.50.00 are onclosod as 

application feo 

Oil 

I, Shri Rakosh Chandra Chanda, Son of 

Late Rajondra Chandra Chanda, aged 53 year's, 

resident of Qrs.No.T/30(B),Upper Babu patty,P.O. 

Lumding ,Dist.Nogaofl(PSSaZfl),PIN-782447 do 

Contd6/-...-'p8 
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hero by verify that the contonts of 

paragra,hs 4 1  6 1  7 & 10 are true to my 

knowledge and belief and paragraphs 2, 

3 9  5 & 8 are believed to be true on legal 

advice and that I have not suprossed any 

material fact s  

Date2 \ 

Places iRnatLwo of tue 



fr 

, 	qjo1 	 tooJN F RAILWAY 	 IG1/ 

	

' STANDARD FORM No.1 	. ... 

	

11!EFT 	 .. 
Stdard form of order of suspension 

4/ 

	

(o zro 
(° 	

to) fw 1968 TT fqzi ,,T 5 (I) 
(t4ule.5(l) of the RS (D&A) Rules 1968 

io/\'O G/1//P!LiCY. 

(flT1 	1') 
(Nailic et R;iii'xay Adin inistratic .) .. ......* 

	

( 	_4 	. ....--...-.. 	................... 
(Place of S: u) 	... Date ..... 1  

0R 

.. ............................................. 
) 	 ( 	

q;ir)  

	

a/fTUTTT 	 r 	N t TT 	I it / 	Tt - 	I 

\Viicreas a di;cipliaary priceeding against 	
WLCLVa.. a 	: a r S1  iP1 

Shrj'St 	
N 	Ia 	it t 

(Name and designation of the ai1way servant) is 	way servant) uire5/PCt%i. of a rnniaat otience 

COnWTThPI athJpending. 	
investigation inqLi iT//trail. 

-
'1968 f zM 4/(51) 	it St 	 i 

i/ 	t-ri 	ft 	ri arrr r 	ift fw 1968 	1, TI, III 

k 	 q 	 rfi) / 	Tt ( 	 1968 

fpj 5 	 lrfIr 1fI TrT 	T'9 	 ... 

T 	TTT 1TI ...........................-: 	
if 	FTza 7TM 	L 

/ 	
Now, therefore the president/the Railway Board/the undersigred tl -.e- authority ccmpei.efll to place il.e Railway 

servant. irtder suspenion in terms of the Sc1duies I, Ii and III appended to RS (D&A) Rules, 1968) an autho-
rity mnt'ioued in provise to Rules 5 of the RS (D&A) Rule. 1968, in exercise of the power; conferred by rule 4/ 

prove  to rule l)oft 6S, hereby places he said Shri/Srnt 
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4(0 

S 

V 

a 

L 

T.mr 	 fT 	fP:r 	i=r 	. 
rr Thr 	t 	9rfr nr f frt 
It is futher crdcred that during the period this order shall remain in force the said ShiJSmI .. _- L.c!Ej 

shall riot Icavo thc head quarters without obtaining the 
tbc c0,11 peieut CMLOYiM 

TT ru 	 ) 
(By order azd 17 the name of the Pr. ident) 
(T/Saure)) 	 ... 

	

1TI.Nrne) .........( 	 ).......... 

• 	 fft 	i;ç 	Trf'(F 	3grRa 
t)eignat1on cf 

Ri.iwav Lu.mdifl 

	

rkr 	z 	: t 	l 1fT ffl TP1 fl 
(Se( reta ry, R ;ii!ay Board, "here Railway Ward 
is t!e 	 rty). 

TTTflT fEr 	 f 
(77) 2 

- 	
3f rftt 	zTT 	r q 	tn) 
T)e inil ioi of the officyr ai:thor:-cd und. r :r - 

de 77 (2) of nt e/outiti;i in to ut.hentic 
- 	 . 	 orterSO 	eha!i tjtht I uittnt; where t!C .t;cS 

deti: 	e,Su;çeAl.Vg aL1'1iy:. 

in 	 r 	n' 	ftirnr 3tTt r 	ft rThi ,' 	.. 	.. 
fnaIL tud ceIgnatIon dftlte supcfid 	Iailwa ser- 

alt) O'rders reg4idlng sub i4eICe aRovan.v - 	1ciHe to lu . urirg the neriod of s'ishenSiOn will issu sepa- 

4L_L..  

*-Tt rirr qr: 	F7. 	TTTTT 	 . 
\Vhere tbe oret i epressc i,tQ. be . madeintie uune.i PresLent. 	 S  

N F R4v Pre J/62i812111 	! 	 r in 3. 
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I 

	

t 

AY.(1MUJA.LD FORM NO.4). 

	

T LND 4 - L) FORM O 0 .1) 	(1 iLV OL I ON OT' S US .L-'LNS I ON ORDE' 
........

*oc. 

Rule 5 (5) of R.S 	D 	1 Rules-19G3, 

No. G/1/92/Polcy. 

Name of the RaiLway Adminjstrtjor_ 

OUD'R. 

Wheroas an order plcin Shrj 	1.CChanda,Corii1/4G 
'(name and designation of the Railway servant) under suspensfon: 

-was made by $r.DI! JsLumdin on 	1c3/.-g3 

Now,theref ore, the undersigned(the c.uthority hich 
made or is deemed to have rnae of the order of suspension - of 
any other authority to which Lho ru:tthorjty is subordinate is exercise of the po\Jer confrrod by clause(e) of sub-rule-5 
df the R.S ( D & ) Ru1es1O63 hereby revoked the order of 
Suspension with immediate eS'fect. 

	

/ 	Des aj'ton 

• 	Co 	 R .ChndaConc1c 	y/lja•)t 	"ITI/LMG 
- 	 •• 	

-•.i 	i 	' f: vr, 
2.i 	TjIQ for .nfo 	•) .hd:  PCR3( 	action p1ese 

(3) DhivI? )'LM • - : 	 tin- iecessary action please, 
(.4) OS//Oadr 	

•/ •r 
	-.'cr .ri rnaion and necessary OS/ET/fliLl   

/ 	(5) R(C)/jG( at o±fce) cr information and necessary 
action pLease 	 - 

YC 
S  

H 	:- '- ,- 
	? 	

• 1 R; 	* 	_• Sf_S I 
: 

( 

i. 
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"-k Af3 

To 
The Divisional Commercial Manacr, 
N. F.Railway, Lumding 0  

(Through Proper channel) 

Sir, 

Sub:- Rcgularisatio.n of Suspension period. 

I have the honour to state the following for your kind 
consideration and sympathetic orders. 

1 0  That sir, I was placed under suspension vido Sr.DCM/ 
LMG's order No G/1/92/policy dated 164.93 

2 •  That s1r
, 
 there were neither any disciplinary proceeding 

or a case in respect of any criminal of fonco was poning 
against mc. 

3, That sir, after placing me under susponsion nithor any 
memorandum of charges served on mc nor any investigation 
was initiated against for any omnission Or commission in. 
performance of my duty, 

4. That sir, instead of initiating any proceeding the 
order of suspension was revoked by the Sr. DCM/LMG vido 
order No G/1/92/policy dated 2593 without indicating 
as to treatment of period of Suspension. 

5, That sir, Rule 5(1) of the Railway Servants (msciplino& 
Appeal)Rules , 1968 provides as under:- 

(1) A Railway Servant may be placed under suspension: 

where a disciplinary proceeding against him is 
contemplated or is pending; or 

whore, in the opinion of the authority competent 
to place a railway servant under suspension, ho has 
engaged himself in activities proudicial to the inter-
est of the socuxity of the state; or 

(C) More a case against him in laspoct of any criminal 
\-) 	offence, is under investigation, inquiry or trial 0  l 

6 	That sir, as staod in pars 3 and 4 above there no 
criminal case was pending or under investigation nor there 
was any criminal case was registered against mc by any police 
authority nor there was any disciplinary proceeding 
pending or c-von cotcmplatod, as is evident from non initia-
tion of proceeding during the peiiod of suspension or even 
thereafter, the suspension was wholely unjustified and 
needs to be treated as duty. Herein I may mentionthat the 
Railway Board under letter i'o E (D&A) 86 RG 6-19 dated 
7.4,86 forwarded to all Zonal Railways the Government of 
India's decision that the government servants can be placed 

Contd p/2 0  

,. 

* 
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placed under suspenSion if a prima fade case is made out 
justifying his prosecution or djSCipiifl2XY proceedings 
which are likely to end in his dismissal, removal or compul-
sory retirement. It was further instructed that whore dopa-
rtrnontal proceedings against a suspended employee for the 
imposition of thajor penaty ends in minor penalty the suspen-
sion cand he said to be wholly unjustified .nd should ho t 
treated as duty. 

7 	That sir the above submissions would indcato my suspO. 
nsion was not jut1f1od and is to be treated as duty. 

I would therefore wnbly pray to Jnour honour to be kind 
to rogularise the period of my suspension from 17.4.93 to 
24.4.93 as duty and issue nocdssary orders for payment of 
my salary for the period and oblige. 

With kind regards, 

Yirs faithfully, 

Date 

( R.C. Chanda ) 
lid Tfl./ L'IG under 
GTh/LNG. 

] 

IA 

• • co. S 
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1• 	

f7y 

• 	 Subject: RoèommoridatiOfl of the Committee of 

the National Couneil(JtM) poriod of 

• Suspension to be treated as duty if 

only Ninor penalty is imposed after 

conclusion of disciplinary proceedings. 

• N.E(D&&)86 RG 619, 

datot 7..4-86 

L. copy of the Department of 

personnel and Training's O.M. No.1103 2/15/85- 

stt(A) dated 3.1285 on the above subject is 

sent herewith for guidance and compliance of 

all concerned. The Department's 0.14. No.43/56/ 

64AVD dated 22..1064 was circulated vido 

Board's letter No.E(D&.)64 RG 635 dated 

lO..l2.64 

Copy of DopatniOnt of personnel and Training 

letter No,11032/15/85-EStt(A) dated 3 Docornber,  

l985 

Subjects period of suspension to be treated as 

duty if only a minor penalty is imposed aftr 

conclusion of the disciplinary proceedings 
• 

	

	
Recommendations of the CommiittoO of the 

National. Council(JC1). 

The undersigned is directed to 

invite attentIon to this Department O.14.No.43/ 

Contd./-- 
pm, 
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AN 

56/64..AVD dated 221064 containing the 

guidelines for placing Governmentorvants 

under Suspension and to say that those ins. 
• 	 tructions lay down, inter ails, that Government 

scr,ant could be placed under suspension if a 

primafaclo case is made out justifying his 

prosecution or disciplinary proceedings which 

are li1oly to end in his dismissal, romoval 

or compulsory retirement. Those instructions 

thus make it clear that suspension should be 

restored pa oflly in those casea where a major 

penalty is likely to be imposed on conclusion 

of the proceedings and not a minor penalty, 

The Staff Side of the Coinmitto of the National 

Council set up to review the CCS (CC&IL) Rules, 

1965 had suggested that in cases whore a 

government servant, against whom an Inquiry has 

boon hold for the imposition of the major penalty, 

is finally awarded only a minor penalty, the  

suspension should be considered unjustified and 

full pay and allowance paid for suspension 

period, Government have accepted this suggestion 

of the staff side, Accordingly, where departmental 

proceedings againRt a suspended employee for the 

imposition of a major penalty finally and with the 

imposition of a minor penalty, the suspension can 

be said to be wholly unjustified in terms of 
C 

FR(54.B), 

• 	 •-, 	 Contd./__p3 

WK  
1. D: 



too 

4k.. 

2 	Ministry of Agr Ic alt uo etc *  are 

requosted to king the contents of para 1 

above to the notice of all authorities 

• 	 concerned uxor their control. 

3. 	Those orders will become effective 

from the dató of Issue, past cases alroaiy 

docidod need not be reopened. 

Sd/.. 

(A, JAYRA}1&N ) 
Director, 

• 	 S 

Li - 	
&- 	 S 



suepucdse eq; .ioj 

000 
	.10 

• 	'(Ntav) 83OW3W '3NIA1JN\IS '1 	J flJHS3181NOH 3H.L 

NVUJIVH3 33t1t 'IvHanH 	UJ IHS 3311SflC 31e1NOH 3Hi. 

J. N 3 S 3 8 d 

squepuods98 	saaqio v eTpul Jo uoTun 

SA- 

;ueoTTddv 	•• 	epueq3 eipuBq qse>jej p 

S6/S 	fO 

- I.LVHVPhf1J ::: H3N38 I!VHVI1fl 
- 	inemu. 3fI.L8LINIWa 1VU.LN33 

( 



(C) 83DI4JO NOLLOJS 

erqrrin!3 4qoueO T4p-L4emnq61'V'D '°O"Pt *AT8 'uJzteq '' •j () 
-Tqeqemng slinco69OApV 'ena j 'w (7) 

-WgssV 'Lt?t 89L OPOJ Uld 

'uo6EN 	GTO 66uTpunl '/2mTTj '4'N 'XbeU[J TeToziewwoO TUOTTATQ 6aS eqj (c) 
•tqEmfl3 guou6TTeW 'AemTT 	JN '.ie6euj Teue eqj () 

-6uTpwnl "d nqpq .ieddfl '()oc/J. 
Ofj osab Jo uepsei 4PU1 •q3apU8ç)j dqtq 'O/G 68PUe4I epuil qSe>ej tiq 	() 

: ol uoTqoe ifl3EGODOU ' UoTetHOJUT YoJIcdo3 

: ee 	: 'oN OLti9bj 

(Nwa1) MW3W —/ps 	tzk 

NiWI1d3 331A /PS 

e 


